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by taking the Nilachal Express via Moghul
Sarai/Allahabad on other four days.

As such, I request the hon’ble Minister
of Railways to consider the introduction of
Nilachal Express daily between New Delhi
and Puri and vice-versa.

(v) Financial Assistance to Madhya Pradesh
for development of Primary Education.

DR. VASANT KUMAR PANDIT
(Rajgarh) : Primary school education is given"
the highest priority in the education sector
of the Plans. The position of school build-
ings and accommodation in M.P. is deplora-
ble condition. The problem has become very
actue due to rapid growth rate in M.P. The
enrolment has increased from 15.70 lakhs to
70.50 lakhs but school accommoda.ion is
falling very short.

M.P. State is considered as one of the
- most backward in thc field of elcmentary
education. 319 of children in the age group
of 6 to 11 and 679 in the age group of 11
to 14 are yet to be brought within the fold
of the educational system. Due to paucity of
funds neither the State Government nor the
Central aid has met this demand.

It has not been possible to provide re-
sources for physical infrastructure in the
Schools. In the IV All India Survey by the
NCERT in 1978-79, the school building
position was Pucca 27,000 (Primary) and
6,800 (middle school), while Kutcha, thatched
and open space accommodation was 26,350
(Primary) and 3,100 for middle school. Since
1978-79, 9000 schools have been added with-
out provision for buildings. It is beyond the
means of M.P. Government to find the
resources. The State has imposed a school-
building cess and is diverting funds under
NREF for schools in rural areas.

Hence, the State Government will not
make any dent in this backwardness in M.P.
I call upon the Union Government to make
special outlay beyond the Plan allocations
and arrange sizeable assistance through Inter-
national Funding agencies, World Bank, and
financial institutions.

(vi) Need for improving the lot of Ex-Service-
men.
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MR, DEPUTY-SPEAKER : Mr. Bagri,
you would always like to speak first. Now,

when you are called upon, you say that you
would like to speak at the end.
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MR. DEPUTY-SPEAKER : According
to the list of names with me, your name is
under Serial No. 11-G.
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(vii) Disparity in pension rates of army per-
sonnel who retired before and after 1.4.79.
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(viii) Payment of Enhanced House rent
Allowance to Southern region employees of
Indian Oil Corporation.

*The ériginal Speech was delivered in Ben

Amdr. Bill

SHRI SUDHIR GIRI (Contai) ; Sir, an
agreement was signed on 25-6-1983 among
themselves by the employees on one side and
the management on the other or the Indian
Oil Corporation, raising the House Rent
Allowances from 259, to 309, of their basic
calary. This enhanced H.R.A. would be
admissible as per agreement to the metro-
politan cities of Bombay, Calcutta, Delhi.
and Madras. The agrecement is binding on
all concerned in terms of section 18(1) of
Industrial Disputes Act. The management,
thercfore, cannot refuse to implement the
agreement on any pretext.

Subsequently, the General Manager (Per-
sonnel), 1.0.C. informed the Employees’
Union, Southern Region, of the disapproval
of the Bureau of Public- Enterprise to pay-
ment of cnhanced H.R.A. to the city of
Madras alone. Consequently, the 1.0.C.
employees of the Southern Region have been
deprived of the enhanced H.R.A. at the rate
of 309, while employees of other regions
have been paid enhanced H.R.A. in terms of
the agreement.

Thus injustice meted out to the Southern
region employees of J.O.C. have agitated
them very much and they went on a com-
pletely suceessful strike on 1-8-1983,

1 would, therefore, appeal to the con-
cerned Minister to intervene in the matrer
and arrange for the payment of enhanced
H.R.A. to the employees.

15.15 Hrs.

ELECTRICITY (SUPPLY) AMEND.-
MENT BILL

MR. DEFUTY-SPEAKER : The House
will now take up further consideration of the
Electricity (Supply) Amendment Bill. Mr.
Satyagopal Mishra may continne his speech.

*SHRI SATYAGOPAL MISHRA
(Tamluk) : Mr. Deputy Speaker, Sir, I am
opposing this Bill mainly on three grounds.
Firstly, in fact, interference and intrusion ha:
been made on the powers of the Statc
Governments through this Bill. Secondly, w«
are being forced to pass such a Bill in thi:
House on account of the terms imposed or
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